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Mr. Speaker: You want them to lay 
Shri Nanda's speech alaoT

t  ft:

tfWH Xjfi -m(T̂ l

Shri S. M. Banerlee: In this parti
cular  cate,  because  Shri  Subodh 
Banerji haj mentioned the name  of 
some party in hi* proposed speech, it 
was disallowed by the Station Direc
tor. We wanted to know under what 
rule it was done. At the same time, 
we wanted to know under what rule 
Ur. Nan da, when he was the Home 
Minister, was allowed to make his 
speech in which there waB a similar 
remark to a particular political party, 
the Left Communist Party, on the All 
India Radio. Both these statements 
should have been laid on the Table of 
the House so that we could have 
judged whether Mr. Nanda was correct 
or Mr. Subodh Banerji was correct.

Shrimatl Nandini Satpathy: About 
the code and Ur- Nanda’s speech on 
the All India Radio, the hon. Minister 
said that he would look into those' 
things. About the script of the speed 
of the West Bengal Labour Minister, 
he said that it would be laid «n the 
Table.  About other things, he said 
that he would look Into them.

Shri C. K. Bbattaeharyya (Raiganj):
I have a submission to make.  The 
speech of the West Bengal Labour 
Minister is under the scrutiny of the 
Calcutta High Court.  The Calcutta 
High Court has issued a notice against 
the Minister for having published his 
spseeh In a weekly of Calcutta. The 
High Court has Issued * notice and 
asked the Minister to be personally 
present at the hearing.  Laying this 
speech on the Table of the House will 
■mount to giving publicity to it The 
Calmitta High Court has issued con
tempt proceedings against the Minister 
himself for having given publicity to 
it WMdd it b« pnper for us to give 
ptibBdty to it? Should we be a party 
t* ltr I suggest that dlls matter may 
te *44 over m  the Blgfi Court <Hs-

Mr. Speaker: They  will look into 
the legal aspect oj it.

Noiuications under  Aircraft Act

Im  Minister of Tourism and Civil 
Aviation (Dr. Karan Singh): I beg to
lay on the Table a copy each of the 
following Notifications under  section 
14-A of the Aircraft Act,  1934,  to
gether with Explanatory Note:—

(1) The Aircraft  (Amendment) 
Rules, 1967, published in Noti
fication  No.  G.S.R.  484 in 
Gazette  of India dated the 
8th April. 1967.

(2) The Aircraft (Second Amend
ment) Rules, 1987, published 
in Notification No. G.S.R. 511 
in Gazette of India dated the 
15th April, 1987.

(3) The Aircraft (Third Amend
ment) Rules, 1967, published 
in Notification No. G.S.R. 948 
In Gazette of India dated gee 
22nd April, 1987.  [Placed in 
Library. See No. LT-457/87.]

Notification under Rxce-Mxluno

Industry  {Regulations)  Aci

The Minister at State in the Minis
try of Food, Agriculture, ComnftHnity 
Development and Cooperation  fSkii 
AnnasaUb Shinde): (1) I beg to re
lay on the Table a copy of the Rice- 
Milling Industry  (Regulation  and 
Licensing)  Amendment  Rules, 1967, 
published in Notification No. G.S.R. 
187 in Gazette of India dated the 11th 
February, 1967, under sub-section (<> 
of section 22 of the Rice-Milling In
dustry (Regulation) Act, 1956. [Plac
ed in Library.  See Nb. LT-128/67.]

(2) 1 beg to lay On the Table—

(i) A copy at the SiwJIIBiiig 
Industry  (Regulation  «■</'
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[Shri Aanasahib Shinde]
Licensing)  Second  Amend
ment Rules, 1867, published in 
Notification No. G.S.R. 735 in 
Gazette of India dated the 20th 
May, 1967, under sub-section
(4) of section 22 of the Rice- 
Milling Industry (Regulation) 
Act, 1958.  [Placed in Library. 
See No LT-458,'67.1

(ii) A copy each of the following 
Notifications, under sub-sec
tion (6) of section S of the 
Essential  Commodities  Act, 
1955.—

(a) G.S.R.  497  published  in 
Gazette of India dated the 
5th April, 1967. making cer-  1 
tain amendment to Notifica
tion No. G.S.R. 153 dated the 
1st February, 19G7.

(b) G.S.R. 499 published  in 
Gazette of India dated the 
10th April, 1967, rescinding 
the West Bengal Essential 
Commodities  (Restrictions 
on  Movement)  Control 
Order, 1965.

(c) The Rajasthan Foodgra'ms 
(Restrictions  on  Border 
Movement) Second Amend
ment Order, 1967, published 
in  Notification No. G.S.R.
561 in Gazette of India dated 
the 22nd April, 1967.

(d) The Inter-Zonal Wheat and 
Wheat Products (Movement

-  Control)  Fourth  Amend
ment Order, 1967, published 
in Notification No. G.&R.
582  in  Gazette of India 
dated the 22nd April, 1967.

<e) G.S.R.  563  published  In 

Gazette of India dated the 
22nd April, 1967, rescinding 
the Gujarat  Roller  Mills 
Mixed Atta (Price Control), 
Order, 1966.

<i) The Inter-Zonal Wheat and 
Wheat Products (Movement 
Control) Thirj Amendment

Order, 1987, published  in 
Notification No. G.S.R. 887 
in Gazette of India dated the 
18th April, 1967.

(g) The Delhi Specified Food 
Articles (Movement  Con
trol) Amendment Order, 1967 
published in Notification No. 
G.S.R. 568 in Gazette of 
India dated the 15th April,
1967.

(h) The Northern  Inter-Zonal 
Rice  (Movement Control) 
Order,  1967, published in 
Notification No. G.S.R. 573 
in Gazette of India dated the 
18th April, 1967.

(i) G.S.R  574  published  in 
Gazette of India dated the 
18th April, 1967, rescinding 
the  Northern  Zone Paddy 
(Restriction  of  Export) 
Order. 1959.

(j) The Northern  Inter-Zonal 
Gram (Movement Control) 
Order, 1967, published  >n 
Notification  No. G.S.R. 575 
in Gazette of India dated the 
18th April, 1967.

(k) The Northern Infter-Zonal 
Maize  (Movement  Con
trol) Order. 1967. published 
in Notification No. G.S.R. 
658  in  Gazette of  India 
dated the 3rd May, 1987.

(1) GS.R.  708  published in 
Gazette of India deted the 
10th May,  1967,  making 
certain amendments to No
tification No.  G.S.R.  1843 
dated the 24th December, 
1984.

(m) The Rajasthan IMfnlsi 
(Restrictions  on  Border 
Movement) Third Amend
ment Order. 1987, published 
in Notification No. O&K. 
738  in  Gazette  of tnd9a 
dated the 20th Mt?, 1MV. 
[Placed in Ubrary. St* Jto. 
LT-489/87J
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(ill) A copy of the Annual Ac
counts of the Animal Welfare 
Board, Madras lor the year 
1865-66 along with the Audit 
Report  thereon.  [Placed in 
Library. See No. LT-460/67.]

OfUKRS UMDSK DELIMITATION COMMIS
SION Act

The Deputy Minister in the Minis
try oI Law (Shrl D. &. Chavan): I beg
to lay on the Table—

(1) A copy each of the following 
Orders of the  Election  Commission 
under sub-section (2) of section 11 of 
the  Delimitation  Commission  Act, 
1962.

(i) Order No. EC  published in 
Notification No. S.O. 147 in 
Gazette of India dated  the 
11th January, 1967, making 
certain amendments  in  the 
Delimitation  Commission's 
Order No. 5 dated  the  2nd 
June, 1966, relating  to  the. 
State of Bihar.

<li) Order No ISA published in 
Notification No. SO. 352 in 
Gazette of India dated  the 
27th January,  1967.  making 
certain  corrections  in  the 
Delimitation  Commission's 
Order No. 15 dated the 23rd 
May,  1966,  relating  to the 
State of Uttar Pradesh.

(iii) Order No.  5D published in 
Notification No. S.p. 420 in 
Gazette of India dated the 31st 
January, 1967, making certain 
corrections in the Delimita
tion Commission’s Order No. 5 
dated the 2nd June, 1966, re
lating to the State of Bihar. 
[Placed in Library. See No. 
X/C-Ml/67.]

(J) A copy of the Delimitation of 
Council  Constituencies  (Mysore) 
Amendment Order, 1967, published in 
IM&HlUcn No. G.Sja. 626 in Gazette 

fetid til* SBth April, 1967.

under sub-section (3) Of section 13 of 
the Representation of the People Act, 
1950.  tPlaced in library.  See No. 
IjT-462/87.)

(3) A copy ot the Registration of 
Electors (Amendment) Rules,  1967, 
published in Notification No. S.O. 1127, 
in Gazette of India dated the 1st April, 
1967, under sub-section (3) ol section 
28 of the Representation of the People 
Act, 1950.  [Placed in Library.  See 
No, LT-463/67.]

(4) A copy of the Conduct of Elec
tions (Amendment) Rules, 1967, pub
lished iti Notification No. SO.. 1542 in 
Gazette of India dated the 25th April, 
1967, under sub-section (3) of section 
169 of the Representation of the Peo
ple Act- 1951.  [Placed in Library. 
See No. LT-464/67.)

12 594 nrs.

' petition re. shifting or vehi
cle JtESEARCH DEVELOPMENT 
ESTABLISHMENT from 
ArfMEDNAGAR TO AVADI

(srert irftpr); 

XjKRT flffrw, if  fr«r̂

t'i «iB*rew  3 mwit 

% wra if

srrrf̂ijT tV 

xffr  ?f mfŵr $»r  p 1

Mr. Speaker: No speech please  ..
interruption)

Hie  House stands adjourned for 
lunch to meet at 2 O’ Clock.

IS hrs

The Lok Sabha then  adjourned for 
Lmeh *01 fourteen of the Clock


